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Stocks, Prices and Maintenance of 
Accounts) Order continues to be en-
forced.

(c) The scheme for displaying pri-
ces pnd stocks remains in force in all 
the States.

(d) No general violation of the
Order has come to notice in Tamil
Nadu after the General Elections. In-
dividual cases of violation have
been dealt with under law in March, 
1977 as In the previous months.
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Industry in Chittoor District

69. SHRI P. RAJAGOPAL NAIDU: ' 
Will the Minister of INDUSTRY be 
pleased to state:

(a) whether Government are start-
ing any heavy industry in Chittoor 
District in the State of Andhra Pra- 
deslh; and

Ob) if so, the date ?

THE MINISTER OF INDUSTRY 
(SHRI BRIJLAL VERMA): (a) and
(b). No provision has been made in 
the Fifth Five Year Plan for setting 
up any heavy industry in the Cen-
tral Sector in Chittoor district in the 
State of Andhra Pradesh.

Election of Delegates in the Central 
Government Employees Consumer Co-

operative Society Ltd., New Delhi

70. SHRI SHEO SAMPAT: Will
the PRIME MINISTER be pleased to 
state:

(a) whether the bye.laws of the 
Central Government Employees 
Consumer Cooperative Society Ltd., 
New Delhi provide that in a consti-
tuency formed by the Board of Direc-
tors, delegates are elected by mem-
bers in a ratio of one delegate for 
every 500 members 6r any part there* 
of;

Ob) whether the Board of Directors 
of the Society have for the election 
of delegates during 1977, decided that 
two delegates in a constituency shall 
be allowed to be elected only when 
the number of members of the So-
ciety there are 750 or more; and




